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& Noted & E,?,egist@red
Serial No. {75 [ 262
Date 0\3/5';/ %%'

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH PUNE

EXECUTION APPLICATION No.16 OF 2023
IN
ORIGINAL APPLICATION NO.363 OF 2015

C Dr.Sarvbhoum Bagli & Ors. - Applicant
VERSUS
State of Kamnataka & Ors. - Respondents

COMPLIANCE AFFIDAVIT OF RESPONDENT NO.3
COLLECTOR SOLAPUR

Herein I Shri. Amrut Malakari Natekar, Age — 51 years,

Occupation - Deputy Collector (Revenue), Solapur do hereby state on

solemn affirmation as under -

!
1 Adv. Laktiman N, Maradkar
Notary, Solapur.
{(Government of India)
L | .
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79 I) I have gone through the contents of the aforesaid application and I am

filing this affidavit in reply on the basis of the record and proceedings

maintained by my office in usual course of business. The Collector

Solapur has authorized me to file affidavit in the present matter on
behalf of Collector Solapur. Hereto annexed and marked as Exhibit-A

is the copy of authority letter given by Additional Collector Solapur to
me on 28/3/2024.

2) I have carefully gone through the order passed by Hon'ble National
Green Tribunal, Delhi in O.A.No.363 of 2015 on 25/9/2018. I say that )
in the said order it is specifically ordered that-

"22. Applying a thumb rule, the amount of compensation is held i

fo be Rs.25 Lakhs for each of three girls. The loss is assessed to i

be Rs.1 Lakh per year. Applying multiplier of 18 and taking into

account the interest of conventional heads and penal factor which
is attracted in such cases, the entirely of compensation is
determined to be Rs.25 Lakhs in respect of each of the teen aged ™
girls who died in the process. The total amount of Rs.75 Lakhs

may be paid on or before 31/10/2018 by M/s.K.J Infrastructure

Pvt. Ltd. Pune. If the amount is not paid, as above interest at the

rate of 10% p.a. will be payble. We further direct that if the

amount is not paid by the M/s. K.J Infrastructure Project India

Pvt. Ltd. within 3 months the state of Maharashtra will pay the

amount to the victims and recover the same from, | N
Adv, Lakstimad N, Masadkar

2 Notary, Solapt.
(Govemment of India)
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07
//’ M/s.K.J Infrastructure  Project India Pvt. Ltd, with accrued 80
interest.  The amount may be deposited with the District Legal
Services Authority Vijapura for being paid to the victims, on
proper identification. "
3) I say that the order passe& by Hon'ble National Green Tribunal New
Delhi dated 25/9/2018 was challenged by M/s.K.J.Infrastructure Project
Pvt. Ltd. in Hon'ble Supreme Court by way of filing Civil Appeal
No.11492 of 2018. I say that the record of this office shows that Rs.30
Lakhs has been deposited by the M/s.K.J.Infrastructures Pvt. Ltd. in the
Hon'ble Supreme Court. I say that vide order dated 15/11/2022 the
Hon'ble Supreme Court directed that balance amount of compensation
of Rs.45 Lakhs be deposited with that registry of the tribunal within 3

months from today as prayed for. It is also directed that the balance

compensation to be deposited shall carry interest, if the Appellant fails

to deposit the same within 3 months.

4) I say that the record of this office shows that as per order passed by

Hon'ble National Green Tribunal New Delhi on 25/9/2018 and as per

order passed by Hon'ble Supreme Court dated 15/11/2022 the

M/s.K.J Infrastructure pvt. Ltd. fails to pay deposit Rs.45 Lakhs with

interest. Therefore, the Office of the Collector Solapur made several

attempts to recover the said amount from M/s.K.J.Infrastructure Pvt.

Ltd. but M/s.K.J Infrastructure Pvt. Ltd. fails to deposit the said amount.

i is office shows that the i
I say that the record of this © proceedings under , ,
3 Adv. Lakshmah N. Maradkar

Notary, Solapur.

e N )
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Maharashtra Land Revenue Code 1966 for recovery of above amount as
revenue arrears are also initiated againgt M/s.K.J Infrastructure Pvt, Ltd..
However, said — amount has pof been recovered from
M/s.K.J.Infrastructure Pvt. Ltd, t]] today. 1 say that the record of this
office shows that M/s.K.J.Infrastructure Pvt. Ltd. has deposited security
amount before signing the contract of sand in the year 2014. I say that
the record of this office shows that vide letter dated 27/3/2024, the
office of Collectorate Solapur deposited Rs.51,18,966/- including
interest to the office of Hon'ble District Legal Service Authority
Vijaypura, District Vijaypura, State Karnataka through Cheque
No.161085 dated 27/3/2024. Hereto annexed and marked as Exhibit-B
is the copy of letter issued by Additional Collector Solapur to Hon'ble
District Legal Service Authority Vijaypura, District Vijaypura, State

Karnataka dated 27/3/2024.

5) I respectfully say and submit that as mentioned in the aforesaid Para’s

the order dated 25/9/2018 passed by this Hon’ble Tribunal in Original
Application No. 363 of 2015 and order passed by Hon'ble Supreme
Court on 15/11/2022 in Civil Appeal No.11492 of 2018 has been fully
complied with and the delay occurred in compliance of the said orders is
neither intentional nor deliberate and action has been taken by the office

of Respondents immediately.

PLACE :-PUNE
DATE :. W

Adv. La

Motary,

N RESPONDENT

rman N, Maradkar
olapur.

(Government of India)
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YERIFICATION

I, Shri. Amrut Malakari Natekar, Age — 51 years, Occupation -
Deputy Collector (Revenue), Solapur do heteby state on solemn
affirmation that whatever stated herein above is based upon the
information derived from the official records, which I believe to be true
and correct. The contents of the present Affidavit are true and correct.

Solemnly affirmed at Solapur.

This 58”' day of April, 2024
(Amrut Malakari Natekar)

Deputy Collector (Revenue), Solapur
Deponent

I identify the Deponent Noted & Registered

Serial No. |73 /062
Date 49 /% / ?fﬂf
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a7 —_NGT Bench Pune - Exucution Application No. 96/3033
Dr.Sarvbhoum Bagli & Ors. Vs State of Karnataka & Ors.

HEH - NGT Bench Pune Ii0®SIe f&17d 09.03.203% RISl M3
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Collector Office Solapur

(District Mining Branch)
Address- Sat Road, Near Government Milk Dalry Solapur 413003 ‘
Telephone No. 0217-2731022, EmalllD- miningofficersolapur@gmail.com

S.No.Gaukh/karya 1/Cr.No. 12-22/RR®7 24 Dated 27.03.2024

To,
Hon.District Legal Services Authority,
Vijayapura, District Vijayapura,
State - Karnataka

Subject - Compensation in regard to the death of three minor girls drowned in
riverbed of Village Kudal Taluka Akkalkot of, Solapur in the year 2013-14

Reference - Order dated 25.09.2018 of Hon. National Green Tribunal New Delhi.

With reference to the above mentioned subject it is submitted that In year 2013-2014 auction
of sand deposits in Bhima river basin was held at Village Kudal, Taluka Akkalkot Dist Solapur On
04.07.2014, three girls of Village Gubyad , Taluka Indi, District Vijayapura were drowned in the
said sand auction riverbed. The names of deceased girls are 1. Ms. Bhagyashree Basraj Sutar, age
15, 2. Ms. Bhagyashree Sidram Dhule, age 14, 3. Ms. Mahananda Appasha Atanur, age 14. In view
of the said incident a suit was filed by Sarvabhaum Bagli at Hon' National Green Tribunal, New

Delhi, and an order on the same was passed on 25.09.2018.

In the said order, the contractor who got the sand auction, KJ Infra Ltd. Pune was ordered

to

“21. Principle of resipsa loquitor applies to such a situation. M/s KJ. Infrastructure Project

India Private Ltd, who is the lessee of the area where the incident took place is fully responsible

and liable to pay compensation for the death of three girls.

22, Applying a thumb rule, the amount of compensation is held to be Rs. 25 lakhs §or each of

the three girls. The loss is assessed to be Rs. Ore lakh per year. Applying multiplier of 18 and
taking into account the interest of conventional heads and penal factor which is attracted in
such cases, the entirety of compensation is determined to be Rs. 25 lakhs in respect of each of
the teenaged girls who died in the process. The total amount of Rs. 75 Lakhs may be paid on or
before 31.10.2018 by M/s KJ. Infrastructure Pvt. Ltd., Pune. If the amount is not paid, as above,
interest at the rate of 10% p.a. will be payable. We further direct that if the amount is not paid
by the M/s KJ. Infrastructure Project India Private Ltd. within three months, the State of
Maharashtra will pay the amount to the victims and recover the same from M/s KJ.
Infrastructure Project India Private Ltd. with accrued interest. The amount may be deposited
with the District Legal Services Authority, Vijapura for being paid to the victims, on proper
identification.

23. We make it clear that the plea that the place of occurrence is in front of the area under Icase
and not area of the lease cannot make any difference, for liability will be that of the mining
company, in the totality of facts of the present case.”

DAMINNING 201 A cinlis bamdadAN12 14 VAT TRV TINED AV T Infea Dut 1 TN Canu dan -1-

Scanned with CamScanner



85

e

e —

hLS ﬁ\“\

3 \ \»m

r\w\\\&

Against the said order an appeal was filed at Hon’ Supreme Court Hon by the contractor
and the order of the National Green Tribunal was given stay order. Therefore the said amount was
not paid immediately by the contractor. However Hon Supreme Court rejected the appeal of the
contractor in this case and upheld the order of Hon’ NGT, by mentioning following order dated
15.11.2022.

“The interim compensation of Rs. 30 Lakhs deposited by the appellant in the Registry,
pursuant to the order of this Court dated 62.05.2022, shall be transferred to the Registry of National
Green Tribunal and the balance amount of compensation of Rs. 45 Lakhs be deposited with the
Registry of the Tribunal within three months from today, as prayed for. The balance compensation
to be deposited shall carry interest, if the appellant fails to deposit the same within three months.”

Proceedings are underway with Maharashtra Government to recover the above mentioned
remaining amount as revenue arrears from the contractor. But the said compensation amount has
not been recovered from him yet. However, in the said case, the contractor has deposited certain
amount as security deposit before signing the contract of sand excavation with Collector Office,

Solapur. As per the instructions received in proceedings of meeting dated 28/2/2024 by Hon.

Principle Secretary (Environment and Climate Change Department) -State Government of

o

—

___Maharashfra-it-has-been-decided 6 pay 7 the compensahon amount of remaining rupees 45,00,000/-
along with interest there upon from security deposit of KJ infra with this office. Accordingly, the
Rs 45,00,000/ - and interest from the date of the order of the Hon. Supreme Court Rs.6,18,966/-(in
words Rs. six lékh eighteen thousand nine hundred and sixty six) cumulative amount of rupees
Rs.51,18,966/-( in words Rs. fifty one lakh eighteen thousand nine hundred and sixty six) cheque
no. 161085 dated 27.03.2024 is submitted herewith. You are kindly requested to take necessary
steps to handover the said cheque to the concerned victim’s family and convey to this office
accordingly.

(Mo Slng'}{
Additional Colector, Solapur

Copy - Hon. Civil submission for information to National Green Arbitrator, Bench Pune.

N
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Q.]Tm R‘a aa; (03072) - SOLAPUR TREASURY BRANCH didol 3 HE % fAIT A/ YALID FOR 3 MONTHS ONLY

114, SHELKE CHAMBERS, SIDHESWAR PETH, SOLAPUR
24|
Y Y

State Bank Of India DIST:SOLAPUR, MAHARASHTRA 413001 [,,'é"ﬂ 0 |3’;{ O
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Tel: 217-2326080 IFS Code : SBINO0D3072
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3 o [ 69896556673 |
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553%23(6010 DISTRICT MINING OFFICER SOLAPUR
MULTI-CITY CHEQUE Payable at Par at All Branches of SBI Please sign above
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mining officer collector office, solapur <miningofficersolapur@gmail.com>

1 message
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chsalerts.sbi@alerts.sbi.co.in <cbsaIerts.sbi@alerts.sbi.co.in> | Sat, Mar 30, 2024 at 12:38 PM
To: miningoﬂ‘icersolapur@gmail.com

Your AC XXXXX569896 Dbt INR 51,18,966.00 on 30/03/24-Towards transfer to DISTRICT LEGAL SERVI, chg
No.161085. Avi Bal INR 15,422.00-SBI Plegse do not reply to this auto generated email. For any query, please
contact our toll free number 18001234 & 18002100,

https:l/mail.google.coml
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